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MINISTRY OF CORPORATE AFFAIRS

NOTIEICATION
New Delhi, the 5th November, 2008
G.S.R.772E).— In exercise of the powers conferred by the
sroviso to article 209 of the Constitution and in supersession of the Indian Company
| v Service Ruies, 1999, except as respects things done or omitted to be done before
such supersession, the President hereby makes the following rules, namely:-
1. Short title and commencement.— (1)These rules may be called the Indian

Corporate Law Service Rules, 2008. . _
(2)  They shall come into force on the date of their publication in the Official

Gazette. | |
2. Definitions.— In these rules, uniess the context otherwise requires:-

(a) *Commission” means the Union Public Service Commission;

(b) *Controlling Authority” means the Central Government in the Ministry of

Corporate Affairs:

(c) *Departmental Promotion Committee’ means @ Departmental Promotion

Commitfee specified in 5chedule TII to these rules;

(d) ‘“duty post" means any post, Specifi‘ed in Schedule I whether permanent

or femporary.
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{e} “examination” means the Civil Services Examination held | by The
Commission for recruitment to Central Services Group ‘A’;

(f)  ‘“Government”’ means the Government of India;

(g}  "grade” means a grade specified in column (2) of Schedule I:

(h)  "Schedule” means a schedule appended to these Rules;

(i) “Scheduled Castes” and " Scheduled Tribes” shall have the moonings
respectively assigned to them .in clauses (24) and (25) of article 356 of

the Constitution;

(j)  "Service" means the Indian Corporate Law Service onstituted under riie

3; and

(k)  "approved service" in relation to any grade means the period or periods of
service in that grade rendered after selection according to procedura
for regular appointment to the grade and includes any period or perisds
during which an of ficer would have held a duty post in that grade but 1. |
his being on leave, deputation or otherwise not being availabie for helding

such a post.

3. Constitution of Indian Corporate Law Service.— (I} There shall be

constituted a service known as the Indian Corporate Law Service,

(2)  The service shall comprise of five grades namely, Higher Administrative Grade,
Senior Administrative Grade, Junior Administrative Grade, Senior Time Scale and

Junior Time Scale.

(3)  All'the posts included in the service shall be classified as Group ‘A’ posts.

4, Grades, authorised strength and its review.— (1) The duty posts included
in the various grades of the service, their number and the scales of pay on the dafe of

commencement of these rules shall be as specified in Schedule I.
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i (2)'" Af#er ’rh«. commencement of these r'ules the authorised s'rr'eng'rh of the duty
posts in the various grades shall be such as may, from time to time, be determined by

the Government.

(3} The Sovernment may, from time to time make such alteration in the sanctioned

strength of the duty posts in various grades as it thinks necessary.

‘4 ke Controlling Authority may, in consultation with the Commission, include in
iz sgrvice such posts (other than those included in Schedule I) as may be deemed
equivalent 1o the posts included in the service in status, grades, scales of pay and
rrofessional context, or exclude from the service any posts included in the said
Soprivle.

5 ‘e Controlling Authority may, in consultation with the Commission, appoint an
of ficer whose post is included in the service under sub-rule (4) to the appropriate
grade of the service in a temporary capacity or in a substantive capacity, as it thinks

fit and fix his seniority in that grade in accordance with the general orders or

rstructions 1ssucd by the Government from time to time.

5. Members of the service.— (1) The following persons shail be the members of

the gervice, namely -

(1)  persons deemed to have been appointed to the duty posts under rule 6;

and

{(b)  persons appeinted to the duty posts under rule 7.

(23 A person referred to in clause (a) of the sub-rule 1 shall be a member of the

service in the appropriate grade applicable to him,

(3 A person referred to in clause (b) of the sub-rule 1 shall be a member of the

service in the appropriate grade applicable o him from the date of such appointment.
6. Initial Constitution of service.— The existing officers of Indian Company Law

Service halding duty posts in various grades of the service on regular basis or holding

lien on such duty posts on the date of commencement of these rules, shall be deemed
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to have been appointed to the appropriate duty posts and gr‘ades in the service in the

substantive or officiating capacity, as the case may be.

7. Future maintenance of the service.— (1) Any vacancy arising in any of the
grades after the initial constitution of the service under rule 6 shall be filled in the

manner hereinafter provided in this rule.

(2} 50 per cent. of the vacancies in the grade of Junior Time Scale shall be filled by
direct recruitment on the basis of result of the examination and the remaining 40 per
cenf. vacancies arising in the grade shall be filled by promotion of regular incumbents

of the posts as mentioried in Schedule TT.

(3)  Appointment in the service in the grade of Senior Time Scale and above shall be
made by pramotion from officers in the next lower grade with the minimum qualifying

service as specified in column (4) of Schedule TT.

(4)  The selection of officers for appointment to posts in Junior Administrative
@rade (Non-Functional Selection Grade) shall be made by selection based on seniority
subject to suitability on the recommendations of a Selection Committee constituted in
sccordance with Schedule ITI.

8. Seniority af initial constitution of the service.— The relative seniority of
the member of the service, appointed to any grade of the service in accordance with
rufe & at the time of initial constitution of the service shall be governed by their
reflative seniority obinining immediately before the date of commencement of these

rutes:

Provided that a separate seniority list shall be prepared for each grade by
inferpolating the members of erstwhile accounts branch aend legal branch with

reference to their dates of appointment in the respective grade:

Provided further that the relative seniority of the member of the service as
obtained in the accounts branch and legal branch immediately before the date of
commencement of these rutes will be protected vis-a-vis his junior irrespective of his

date ¢f appointment in the respective grade:

|3
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Provided aiso that if the seniority ot any such member has not been specifically
determined immediately before the said date, the same shall be determined in
accordance with ’rhé general orders or instructions issued by the Central Government

from time to time.

9. Seniority of members of the service in Junior Time Scale.— The seniority
of persons appointed to the grade of Junior Time Scale shall be determined in the

manner below:

(i) 1he; seniority among such officers promoted from the feeder grade as
mentioned in Schedule II infer se shall be determined in the order of
their selection for such promotion and officers promoted on the basis of
an earlier selection shall rank senior to those promoted on the basis of

subsequent selection;

(i)  the seniority among the direct recruits inter se shall be determined by
the order of merit in which they are selected for such appointment by
the Commission uhd any person oppoim‘ed.o;\ the basis of an earlier
selection shall rank senior to ail other persoﬁs appointed on the basis of

any subsequent selection; and

(iii}  the relative seniority among the promotees and the direct recruits shall
be so determined and regulated in accordance with the general principles

of seniority.

10. Seniority of other members of the service. — (i) A separate seniority list of

the members of the service in each grade shall be maintained.

(ii) Seniority of members of the service shall be determined in accordance with
the general instructions issued by the Central Government in this regard from time fo’

time.
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11. Probation.— (1) Every officer on appointment to the service either by direct
recruitment or by promotion in the grade of Junior Time Scale of the service shall be

on probation for a period of two years:

Provided that the Controlling Authority may extend the period of probation in
accordance with the orders or instructions issued by the Government from time to time
in this regard:

Provided further that any decision for extension of probation period shall be
taken ordinarily within eight weeks after the expiry of the previous period of probation
and communicated in writing to the concerned officer together with the reasons for so

doing within the said period.

(2)  On completion of period of probation or any extension thereof, the officers
shall, if considered fit for permanent appointment be retained in his appointment on

regular basis and be confirmed in due course against the available substantive vacancy.

(3)  If during the period of probation or any extension thereof, as the case may be,
the Government is of the opinion that an officer is not fit for permanent appointment,
the Government may—
(@} if he was appoin?e& by direct recruitment, discharge him from the
service;
(b)  if he was appointed by promotion, revert him to the post held by him

immediately before such appointment,

(4)  During the period of probation or any extension thereof, the officer may be
required by the Government to undergo such courses of training and instructions and to
pass such examinations and tests as the Government may consider necessary as a

condition to safisfactory completion of the probation.

(5)  As regards other matters relating to ﬁrobaﬁon, the members of the service will

be governed by the orders or instructions issued by the Government from time to time

in this regard.
12. Appointment to the service.— All appointments to the service shall be made by

the Controlling Authority for all the duty posts in various grades of the service.
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13. Liability for service in any part of India and oTher' condltlons of service.—

1 The members appointed to the service shall be liable to serve anywhere

in India or outside.

(2)  The conditions of service of the members of the service'in'respec’r of
matters for which no provision has been made in these rules shall be the same as are

{ .
applicable from time to time, to the Group 'A’ officers of the Central Civil Service.

14,  Deputation.— The Controlling Authority may require any member of the service

to hold for a specified period a post in any other Department of the Government or in.

any Corporation owned or controlled by the Gevernment.

15. Disqualification.— No person, -

v

(&) who has entered into or contracted a marriage with @ pehson having a
spouse living: -

OR _
(b)  who having a spouse living, has entered into or contracted a marriage with

any person,

shali be ellglble for appointment to the service:

-

Provided That the Central 60vernmen'r may, tf sa’rlsﬁed that such marriage is
permsmble under the personal law qpp!_lcublg_jr_-p,_such_ persen and the other party fo the
marriage and there are other grounds for:so doing, exempt any: person from the

operation of this rule.
16. Power fo relax.— Where the Central Government is of the opinion that it is

necessary or expedient so to de, it may by order, for reasons to be recorded in writing
and, in consultation with the Commlssmn relax any of the pPOVISmnS of these rules with

respect to any class or caTegory or persons

17. Saving.— Nothing in ‘rhese rules shall effec‘r reservahon relaxation of age
fimit and other concessuons r'equlred to be provided for The Scheduled Castes, the

Scheduled Tr_':bes-, Other Backward Classes, Ex-Servicemen and ofher specicl

Rt
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[See rules 2(d) and (4)]

Designation, Number and Scale of pay of duty posts included in the various

grades of the Indian Corporate Law Service

!—S.No ! Grade and Scale Designation No. of |
| | _ - - o Posts
' ’ ngher Administrative Grade Director General of Carporate
(HAG) Affairs : 1
[Rs. 22400-24500 (pre-revised)) |
I'2 Senior Administrative Grade 1. Regional Director -
! | (SAG) 2. Director of Inspection and !
| [Rs. 18400-500-22400 (pre- Investigation 10 |
revised))] 3. Director (Legal and Prosecution)
o  4_Director (Public Grievances)
'3 **Tunior Administrative Grade |
' (Non Functional Selection Grade) - |
[Rs 14300-400-18300 (pre- ]
L4 Junior Administrative Grade 1. Secretary, Company Law Board
(TAG) ' 2. Registrar of Companies 63
- [Rs. 12000-375-16500 (pre- 3. Official Liquidator
o | _lrevised)] | 4. Joint Director i ]
5 ' Senior Time Scale (STS) D1 Reglsfrc:r' of Companies
' [Rs. 10000-325-15200 (pre- 2. official Liquidator
revised)] 3. Deputy Registrar of Companies 80
4. Deputy Official Liquidator
| b.Deputy Director
6 Junior Time Scale {JTS) 1 Reg:sfmr of Companles
[Rs. 8000-275-13500 (pre- 2. Official Liguidator
revised]] 3. Registrar of Companies-cum-
' Official Liquidator 137
4. Assistant Registrar of Companies
5. Assistant Official Liquidator
6. Assistant Director
_Grond Total | 291

**No’r_e- " The Junior Administrative Grade (Selectnon Grade) is Non- functional and the

maximum number of posts in this grade shall be equal to 30 per cent. of the
Senior Duty Posts (i.e. all duty posts at the leve! of Senior Time Scale and above
in the service) and the maximum number of posts in this grade shall be limited to
the number of posts sanctioned in the Junior Administrative Grade.

193 61/@8-
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i} Method of recruitment, field of selection and minimum qualifying service in the
next lower grade for appointment of officers on promotion to duty posts included in
the variaus grades of the Indian Corporate Low Service.

i} Field of selection, minimum qualifying service and method for grant of Non
Functional Selection Grade to Junior Administrative Grade officers of the Indian
Corporate Law Service.

Field of selection and the
minimum qualifying service for
promotion or grant of Non
Functional Selection Grade

Senior  Administrative  Grade
officers with three years regular
service in the pay scale of
Rs.18400-500-22400/- {pre-
revised)

[sNo|  6rade " Method of recruitment
i 1

1! Higher Administrative By selection

‘ Grode (HAG)

@

{2 | Senior Adminisirative By selection

i | Grade (SAG)

:r _..___%____ s — e — e

i 3 Junior Administrative By selection

D —

| Grade {Non Functional
Selecticn Grade)

Junior  Administrative  Grode
officers with eight years regular
service in the pay scale of Rs,
12000-375-16500/- (pre-revised)

i) Officers in Junior
Administrative Grade who enter
14™ year in service in Group ‘A’ ;
posts in Indian Corporate Law
Service on the 1% January of
the year calculated from the
year following the year of
examinatieon on the basis of
which the officer was recruited
or the year in which he was
promoted to Junior Time Scale
as the case may be.

or

i) Officers who have completed
five years of regular service in
case of those who are directly
recruited  in the  Junior |
Administrative Grade prior tfo
coming into force of these
rules.

or
iii) Officers who have compieted
ten years of regular service in
case of those who are directly
recruited in the Senior Time
Scale prior to coming into force
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of these rules and haiding the

past i the Juziop
L R A o). Administrative Grade,
4 Juniar Administrative ! By selestion. : Senier Time Scale officers with
Grade (JAG) : five years regular sesvice in the peyf

| scale of Rs. WHA0-225- 15200/
5 Senior Time Scale (5TS) By selection. Junier Time Saale officers with
five yeers reqular service i the
| poy scale of pay neale of K3 SO0 |
275-13500/-(pre-ravised) |

6 Junior Time Scale (J7s) i) *40 per  cent. 'By i) Senier Technical Assistant in ]
: promotion on the basis |  the pay scale of Re 6500-200. .
of seiection. IR0/ {pre-revised) with
- five years reguiar service _'
L) Company Prosecutor in the pm |
scale of Rs. 6500-200-10500,
{pre-revised) with five year-
reguiar service, l
Hi) Superintendent- cinn- i
Accountant in (i pay scole of
Rs  B500-175-2002/-  (pre- |
revised} with eight  year<
regular service. :
iv) Investigating Cfficer in the pay |
scale of Rs.6500-200-10500/- |
(pre-revised) with five vears
regular service.

1) 60 per cent. by direct
recruitment under sub-
rule (2) of rule 7

Note: 1. If an officer appointed in any post in the service is considered for the purpose
of promotion to a higher post all persons senior to him in the grade shall alse be
considered notwithstanding that they may not have rendered the requisite
number of years of service. ’

Note: 2. *The eligibility list for promotion shail be prepared with reference to the date
of completion by the officers of the prescribed qualifying service in the
respective grade or post.
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Schedule ~ TII
[See rule 7]

0y Composthion of Deparimentdl Sremotion Committee for considering cases for

eonmotion and cantitmalicn i the Indian Corporate Law Ser vice
() Composition of Selection Committee for considering cases for grant of Non
Function! Setectien Grade in the Tndian Corparate Law Service

!I';S.No. T Grade | Depnrtmenml “promotion " Committee/ | Depar?mental Promotion '!:
' :| | Selection Committee for considering | Committee for |
] | cases of promotion/Non Functional | considering confirmation !
. '5 | | Selection Grade \ !!
B CS T T O N & RS U . B
Lot Hither \ Chairman - . Chairman or Member, Union | ' I
| © Adtanistrative | Public Service Commission | ':
|i Grode (HAL] !_ Member -Secrefary, Ministry  of | ’!
. '. Corporate Affairs ' !
:i 1| . Member - Secretary, Ministry of Law | |
| R . L ond Justice . . | e e
2 ] Senior 1 Chairman - Chairman or Member, UmonT o S \:
‘ © Administrative | Public Service Commission | f.
|| | Grade (SAG) \ Member -Secretary, Ministry ofl i
!. |i Corporate Affairs l |
'i : \ Member -Additional Secretary, \ |
! i. i Ministry  of  Corporate | |
o affas e
|, 3 IJ anior TChmrman Secretary, Ministry of ‘ 1
| i Administrative | Corporate Affairs i |
| || Grade (Non | Member  -Additional Secretery or# ‘;
i_ | Functional ! Joint Secretary, Ministry ;
i, | selection Grvde) | of Corporate Affairs | ‘
! | Mcmber _Joint Secretary, Ministry of \l !,
T R F " Corporate Affors |
oA h“i‘r._rnior Chairman - Chairman or - Member, Umorﬂ| :|
! ' Administrative Public Service Commission | i
l! | Grade (JAF) \ Member  -Additional Secrefary of fi
| i| Joint Secretary, Ministry | |
j \ | of Corporate Affairs ?.
! | Member  -Joint Secretary, Ministry | l
| _I . | _of Corporate Affairs }_ [— — o
?I 5 II Senior Time li Chairman -Additional Secretary or: !
Ei | Scale (§T5) | Teint Secretary, Ministry | |
] i ‘| of Corporate Affairs | !

; { Member Du. ector or Deouty |
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[ ! | Gecre‘mr" Minis‘rr'y_ of ‘
Corporate Affairs |
| ;' i Member -Director or DepuTy
' qeu:r*m‘qr'y Mmmfrv of |

|

b e b Corporate N
] un!or T |me i Chairman - Chﬂir'man or- Memhcr, Union . Chairman - Additionat
| |

- Scale (JTS} | Public Service Commission | Secretary or

| ,| | Member -Director  gp Deputy | ~ Joint

| ! i Secretary,  Ministry  of | Secretary,
| .| Corporate Affairg | Ministry of

. |' "Member  -Director  ar Deputy | ' Corporate

| i .! Secretary,  Ministry  of ! Affairs

;| Corporate Affairs | Member - Director or

! ! .. Deputy

' | ‘ Secretary,

Ministry of

; ! : -~ Corporate

| : ! Affairs

:’ : | | Member -  Director or

! ! | i. Deputy

' ‘ Secretary,

Ministry of

Cerporate

S A T Affairs

Note: Where the Departmental Promotion Committee consists of more than two
members, the absence of a member other than the Chairman or o
Member of Commission shall not invalidate the proceedings of the
Committee, if more than ha!f of the members of the Committee had
atiended its meeting.

fEoNes A2 HRT2007-Ad. i
P SUDIHAKAR. .f\_d{i]_ See







